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(ii) Alleged repression of Loco running 
Staff' and Steps to implement their 

demands 

SHRI A.K. BALAN ~ a a  

The Loco-running Staff ~ a n 

which is more than a month old has 
been called off. Violation of agree-
ments, curtailment of privileges. de-
nial of not only trade union rights but 
also fundamental rights and ma.ss dis-
missal were the immediate provo-
cations for the agitation. Such a 
situation prevailed all over the nine 
Zonal Railways. 

1 he Railway Ministry never ca1 ed 
to redress the grievances of locornen 
through negotiation. Instead, they 
resorted to all sorts of punitive and 
repressive measures. 1 he magnitude 
of victimisation, arrests and police 
repression was such that staff were 
scared even to move out of their 
homes. 1 n Southern Railways alone 
thete are 83 cases of forcible retire-
ment after the age of 55 years, 30 re-
moval from service in summ2.ry and 
arbitrary way. 14 penal transfets, 18 
suspensions and 28 court cases besides 
a volume of chargesheets numbering 
-about 409. 

Considering 'the adament and stiff 
attitude of the Railwv.y ~ n s r  the 
All Ir.dfa Loco-rmming Staff Ass0cia-
tion went ahead by volunteering to 
call-off the agitation ()Il three condi-
tions, namely, i ncorpow.ti ng l 0 hours', 
duty in the hours of Employment 
Regull".tions., restoring stt1.tus-qi\o-ante 
as on 31-12-1980 asregardsvictimi9&-
tion, ar:a-ests and working systems 
fixing of date for discussion to settle 
agreed and penci.ing rnc_.i.ttets. 

Now, that the agitation has been 
called off. we hope that the Govern-
ment and the Railway n ~ r  will 
eome forwa;rd ''·nd stop victimi!H'.t.ion 
anct repression ancl. conccci.c tLe lor..g-
penci.ing de ~ n s in the inte,·cst of 
maint,umng n ~s r a  pcP.Ce in 
Railways, which can only be ensured 
by mutual conficlence ancl co-operation. 

I (iii\ Need for amendment in the Indian 
Electricity (Supply) Act, 1948 to 
improve electricity senices 
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